
~wrwises=-" &iwbaRnent made under Cenrml Investment Sub- 
a'dp Meme 

$1 No. Name of rhc StnteA!.T. 1972-73 1980.81 1911.5-86 1990b91 'I-1 
to 1979- 10 1984- 10 1'339- 

80 85 90 

2.  Assom 
3. Bihar 
4. Guj6raI 

~ ~ ~ % b d t d c a , b b d f d  p~eosedtostate: 
B h t d h -  (a) whether the reprtsMltah of 

3179. SIiRl HANAN M O W  : Bhopal Gas V i s  haw m b  
win & p m  m m m  & dmit tcdany  rne~lontndum or pib 
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posal to the Government: 
(b) if so, the details thereof: and 

(c) the steps takcnlproposed to be 
taken in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
.AND FERTI1,IZERS (Dr. CHINTA 
MOHAN) : (a) to (c) The Prime 
Minister has received a m e r n o r ; ~ n d u ~ ~ ~  
signed by the Members of both the 
Houses of Parliament and has met a 
delegation of representatives of the 
Bhopal Gas Victims. In their 
memorandum. the Members of 
Parliament have inter alia urged the 
Government as follows .- 

1. Take steps to ensure proper 
compensation to the victims. 

2. Persue the criminal prosecu- 
tion of Union Carbide 
Corporation. 

3. Ensure medical care and 
rehabilitation of the Victims. 

4. Set up a National Comniission 
on Bhopal. 

5. To convene a Medical Commit- 
tee to evaluate all data on 
injuries from the disaster and 
evdve guidelines for treatment 
and rehabilitation. 

6. Laying down of adequate stan- 
dards for protection from 
Industrial hazards in the 
country. 

So far as compensation and crirni- 
nal prosecution are concerned. all 
matters relating to these are presently 
sub-judice in the Supreme Court in 
the hearings on the petitions for 
review of the settlement of February. 
1989. The Government is kpporting 
tht review petition. Medical care! and 
rehabilitation is being provided by the 

State Government. and Government 
of India have recently approved an 
Action Plan of Rs. 163.10 crores for 
rehabilitation of the Bhopal Gas Vic- 
tims, which includes economic, social, 
environmental and medical elements. 
The concerned Government agencies 
are already undertakinpl the functions 
proposed for the National Commis- 
sion. In regard to indus~rial ha7anls. 
fhcse have been prescribed uniler the 
dppropriate environmental protection 
statutes and will be enforced. 

Report of Working Group on Film 
Policy 

3180. SHRI RAM NAIK : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state : 

(a) whether the report of the Work- 
ing Group on the Film Policy appoin- 
ted during 1978 has been received: 

(b) if so, the main features 
thereof: 

( c )  Whether the Working Group 
has also recommended the formation 
of a Film Academy: and 

(d) if so, the reaction of the 
Government thereto ? 
THE DEPUTY MINISTER IN 

THE MINISTRY OF INFORMA- 
TION IN BROADCASTING 
(KUMARJ GIRUA WAS) : (a) Yes. 
Sir. 

(b) The main features o i  the 
Report as reflected in its recoalmen- 
dations are given in the attached 
statement. 

(c) Yes. Sir. 
(d) Government is of the view that 

there would be no special advantages 
in having a new set up like Chda-  
Chitra Academy because the func- 
tions envisaged for such an Acadcm~ 


